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जल शि� मं	ालय  

(जल संसाधन, नदी िवकास और गंगा संर�ण िवभाग)  आदेशआदेशआदेशआदेश    
नई िद�ली, 6 अग
त , 2019 

 का. आ. का. आ. का. आ. का. आ. 2819281928192819(अ)(अ)(अ)(अ).—क� � सरकार,  िदनांक 7 अ�ूबर, 2016 के  का. आ. 3187 (अ) %ारा भारत के राजप), असाधारण, भाग-II, खडं 3, उप-
खडं (ii) म� भारत सरकार के जल संसाधन, नदी िवकास और गंगा संर5ण मं)ालय के 7कािशत अिधसूचना (इसके बाद उ� अिधसचूना के ;प म� संदिभ<त) के पैरा 
53 के साथ पया<वरण (संर5ण) अिधिनयम, 1986 (1986 का 29) क@ धारा 3 क@ उप-धारा (1) तथा (3) %ारा 7दA शि�यB का 7योग करते हEये एतद%्ारा िबहार 
राHय के िजला लखीसराय के िलए िजला गगंा सरु5ा सिमित नामक 7ािधकरण का गठन करती ह,ै िजसम� िनKनिलिखत सद
य शािमल हBगे  : 

क- पदेन सद!यगण  

(i) िजला पदािधकारी, लखीसराय        -अMय5;  

(ii) काय<पालक अिभयंता, लोक िनमा<ण िवभाग, लखीसराय       -सद
य; 

(iii) 

(iv) 

(v) 

काय<पालक अिभयंता, िसंचाई िवभाग, लखीसराय  

काय<पालक अिभयंता, लोक  
वा
Pय अिभयं)ण िवभाग, मुंगरे 7मंडल, लखीसराय 

काय<पालक अिभयंता, Qामीण काय< िवभाग, लखीसराय 

      -सद
य; 

-सद
य; 
-सद
य; 

(vi) िबहार राHय 7दषूण िनयं)ण बोड< %ारा नािमत एक 7ितिनिध       -सद
य; 

(vii) 

 

िडिवज़नल  वन पदािधकारी, लखीसराय -सद
य व सयंोजक; 

ख- नािमत सद!यगण :  

(i) डॉ. सरेुश शरण, िचिकUसा पदािधकारी, सदर अ
पताल, लखीसराय -सद
य; 

(ii) काय<पालक पदािधकारी, नगर पVरषद, बढ़िहया -सद
य; 
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(iii) Qाम  पंचायत मिुखया-खटुहा पिYमी, बढ़िहया, लखीसराय  -सद
य; 

(iv) 

 
(v) 

(vi) 

7ो.सभुाशीष राय, रसायनशाZ िवभाग, काया<न[द 
मारक शमा<  महािव\ालय,   
लखीसराय (पया<वरणिवद) 

7ो.िबिपन राय, रसायनशाZ िवभाग, काया<न[द 
मारक शमा<  महािव\ालय,   
लखीसराय (पया<वरणिवद) 

]ी सरूज साह, उ\ोग संघ के 7ितिनिध,लखीसराय (उ\ोगपित) 

-सद
य; 

 

-सद
य; 

 

-सद
य. 

2.  नािमत सद
यB का काय<काल इस आदशे क@ 7काशन क@ तारीख से दो वष< क@ अविध के िलए  होगा।  

3. िजला गंगा सरु5ा सिमित ऐसी शि�यB का 7योग करेगी और ऐसे कायa का पालन करेगी जो उ� अिधसचूना म� िनिद<b ह।ै    

4. नािमत सद
यB को या)ा भAा/दिैनक भAा और बैठक फ@स राHय सरकार के िनयमB के अनसुार दये होगी।  

5. अMय5, उ� अिधसचूना के अनसुार बैठक�  आयोिजत करने के िलए 7िfया तथा अविध के संबधं म� िनण<य ले सकते हg ।          

 
 [फा. स.ं 
था. 01/2016-17/111/एनएमसीजी (खडं-III)] 

 राजीव िकशोर,  काय<कारी िनदशेक (7शा.)  राj kीय 
 वl छ गंगा  िमशन 

 

MINISTRY OF JAL SHAKTI 

(Department of Water Resources, River Development and Ganga Rejuvenation) 

ORDER 

New Delhi, the 6th August, 2019 

S.O. 2819(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986), read with the paragraph 53 of the notification of the Government of India, in the 

Ministry of Water Resources, River Development and Ganga Rejuvenation, published in the Gazette of India, 

Extraordinary, Part II, Section 3, Sub-section (ii), vide number S. O. 3187 (E), dated the 7th October, 2016 (hereinafter 

referred to as the said notification), the Central Government hereby constitutes an authority to be called as the District 

Ganga Protection Committee for District Lakhisarai of the State of Bihar, comprising of the following members, 

namely:- 

(A) Ex-officio Members: 

(i)  District Magistrate , Lakhisarai  - Chairperson; 

(ii)  Executive Engineer, Public Works Department, Lakhisarai  - Member; 

(iii)  Executive Engineer, Irrigation Department, Lakhisarai  - Member; 

(iv)  Executive Engineer, Public Health Engineering Department, Munger 

Division, Lakhisarai 

 - Member; 

(v)  Executive Engineer, Rural Works Department,  Lakhisarai  - Member; 

(vi)  Representative of Bihar Pollution Control Board   - Member; 

(vii)  Divisional Forest Officer, Lakhisarai  - Member and 

Convenor; 

(B) Nominated Members: 

(i)  Dr. Suresh Sharan, Medical Officer, Sadar Hospital, Lakhisarai  - Member; 

(ii)  Executive Officer,  City Council, Badhahiya  - Member; 

(iii)  Gram Panchayat Mukhiya-  Khutaha West, Badhahiya, Lakhisarai   - Member; 

(iv)  Professor Subhashish Rai, Chemistry Science, Karyanand Smarak Sharma 

Mahavidyalay, Lakhisarai (Environmentalist) 

 - Member; 
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(v)  Professor Bipin Rai, Chemistry Science, , Karyanand Smarak Sharma 

Mahavidyalay, Lakhisarai (Environmentalist) 

 - Member; 

(vi)  Shri Suraj Shah, Representative of Industry Association, Lakhisarai 

(Industrialist) 

 - Member. 

2. The nominated members shall hold office for a term of two years from the date of publication of this Order in the 

Official Gazette. 

3. The District Ganga Protection Committee shall exercise such powers and perform such functions as specified in the 

said notification. 

4. Travelling Allowance, Daily Allowance and sitting fees of the nominated Members shall be governed by the relevant 

rules of the State Government. 

5. The Chairperson may decide the procedure and frequency for holding the meetings as per the said notification.  

[F. No. Estt. 01/2016-17/111/NMCG (Vol-III)] 

RAJIV KISHORE, Executive Director (Admn.) National Mission for Clean Ganga 

 

 आदेशआदेशआदेशआदेश    
नई िद�ली, 6  अग
त , 2019 

 का. आ. का. आ. का. आ. का. आ. 2820282028202820(अ)(अ)(अ)(अ).—क� � सरकार,  िदनांक 7 अ�ूबर, 2016 के  का. आ. 3187 (अ) %ारा भारत के राजप), असाधारण, भाग-II, खडं 3- उप-
खडं (ii) म� भारत सरकार के जल संसाधन, नदी िवकास और गंगा संर5ण मं)ालय के 7कािशत अिधसूचना (इसके बाद उ� अिधसचूना के ;प म� संदिभ<त) के पैरा 
53 के साथ पया<वरण (संर5ण) अिधिनयम, 1986 (1986 का 29) क@ धारा 3 क@ उप-धारा (1) तथा (3) %ारा 7दA शि�यB का 7योग करते हEये एतद%्ारा िबहार 
राHय के िजला सारण के िलए िजला गंगा सरु5ा सिमित नामक 7ािधकरण का गठन करती ह,ै िजसम� िनKनिलिखत सद
य शािमल हBग े : 

क- पदेन सद!यगण  

(i) िजला पदािधकारी, सारण            -अMय5;  

(ii) काय<पालक अिभयंता, लोक िनमा<ण िवभाग, छपरा         -सद
य; 

(iii) 

(iv) 

(v)  

काय<पालक अिभयंता, िसंचाई िवभाग, छपरा  

काय<पालक अिभयंता, लोक 
वा
Pय अिभयं)ण िवभाग, सारण  

काय<पालक अिभयंता, Qामीण काय< 7मंडल-1, छपरा  

      -सद
य; 

-सद
य; 

-सद
य; 

(vi) िबहार राHय 7दषूण िनयं)ण पVरषद, से 7ितिनिध       -सद
य; 

(vii) वन 7मंडल पदािधकारी, सारण  -सद
य व सयंोजक; 

 

ख- नािमत सद!यगण :  

 

(i) िनदशेक, िजला Qामीण िवकास अिभकरण, सारण  -सद
य; 

(ii) आयु� नगर िनगम, छपरा  -सद
य; 

(iii) मिुखया, Qाम  पंचायतराज, म
ुसेपरु 7खnड-सदर, छपरा   -सद
य; 

(iv) 

(v) 

डॉ.अoण कुमार िसंह, pयाqयाता भौितक@, राज�� कॉलेज, छपरा  

डॉ.राकेश 7साद, pयाqयाता ज[त ुिवsान, जय 7काश नारायण िवtिव\ालय ,छपरा 

-सद
य; 

-सद
य; 

(vi) ]ी पवन कुमार अQवाल, परुानी गड़ुहvी, सािहबगजं, छपरा  -सद
य. 

2.  नािमत सद
यB का काय<काल इस आदशे क@ 7काशन क@ तारीख से दो वष< क@ अविध के िलए  होगा।  

3. िजला गंगा सरु5ा सिमित ऐसी शि�यB का 7योग करेगी और ऐसे कायa का पालन करेगी जो उ� अिधसचूना म� िनिद<b ह।ै    
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4. नािमत सद
यB को या)ा भAा/दिैनक भAा और बैठक फ@स राHय सरकार के िनयमB के अनसुार दये होगी।  

5. अMय5, उ� अिधसचूना के अनसुार बैठक�  आयोिजत करने के िलए 7िfया तथा अविध के संबधं म� िनण<य ले सकते हg । 

     [फा. स.ं 
था. 01/2016-17/111/एनएमसीजी (खडं-III)] 

 राजीव िकशोर, काय<कारी िनदशेक (7शा.) राj kीय 
 वl छ गंगा  िमशन 

 

 

ORDER 

New Delhi, the 6th August, 2019 

S.O. 2820(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986), read with the paragraph 53 of the notification of the Government of India, in the 

Ministry of Water Resources, River Development and Ganga Rejuvenation, published in the Gazette of India, 

Extraordinary, Part II, Section 3, Sub-section (ii), vide number S. O. 3187 (E), dated the 7
th

 October, 2016 (hereinafter 

referred to as the said notification), the Central Government hereby constitutes an authority to be called as the District 

Ganga Protection Committee for District Saran of the State of Bihar, comprising of the following members, namely:- 

(A) Ex-officio Members: 

(i)  District Magistrate , Saran  - Chairperson; 

(ii)  Executive Engineer, Public Works Department, Chhapara  - Member; 

(iii)  Executive Engineer, Irrigation Department, Chhapara  - Member; 

(iv)  Executive Engineer, Public Health Engineering Department, Saran  - Member; 

(v)  Executive Engineer, Rural Works Division-1, Chhapara   - Member; 

(vi)  Representative of Bihar Pollution Control Board   - Member; 

(vii)  Divisional Forest Officer, Saran  - Member and 

Convenor; 

(B) Nominated Members: 

(i)  Director, District Rural Development Agency, Saran  - Member; 

(ii)  Municipal Commissioner, Chhapara  - Member; 

(iii)  Mukhiya Gram Panchayat Raj, Mussepur, Block –Sadar, Chhapara  - Member; 

(iv)  Dr. Arun Kumar Singh, Lecturer Physics, Rajendra College, Chhapara  - Member; 

(v)  Dr. Rakesh Prasad, Lecturer Zoology, Jai Prakash Narayan 

Vishwavidhyalay, Chhapara 

 - Member; 

(vi)  Shri Pawan Kumar Agrawal, Purani Gudhatti, Sahibganj, Chhapara  - Member. 

2. The nominated members shall hold office for a term of two years from the date of publication of this Order in the 

Official Gazette. 

3. The District Ganga Protection Committee shall exercise such powers and perform such functions as specified in the 

said notification. 

4. Travelling Allowance, Daily Allowance and sitting fees of the nominated Members shall be governed by the relevant 

rules of the State Government. 

5. The Chairperson may decide the procedure and frequency for holding the meetings as per the said notification.  

[F. No. Estt. 01/2016-17/111/NMCG (Vol-III)] 

 RAJIV KISHORE, Executive Director (Admn.) National Mission for Clean Ganga 
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नई िद�ली,  6 अग
त, 2019 

 का. आ. का. आ. का. आ. का. आ. 2821282128212821(अ)(अ)(अ)(अ).—क� � सरकार,  िदनांक 7 अ�ूबर, 2016 के  का. आ. 3187 (अ) %ारा भारत के राजप), असाधारण, भाग-II, खडं 3- उप-
खडं (ii) म� भारत सरकार के जल संसाधन, नदी िवकास और गंगा संर5ण मं)ालय के 7कािशत अिधसूचना (इसके बाद उ� अिधसचूना के ;प म� संदिभ<त) के पैरा 
53 के साथ पया<वरण (संर5ण) अिधिनयम, 1986 (1986 का 29) क@ धारा 3 क@ उप-धारा (1) तथा (3) %ारा 7दA शि�यB का 7योग करते हEये एतद%्ारा िबहार 
राHय के िजला खगिड़या  के िलए िजला गंगा सरु5ा सिमित नामक 7ािधकरण का गठन करती ह,ै िजसम� िनKनिलिखत सद
य शािमल हBगे  : 

क- पदेन सद!यगण  

(i) िजला पदािधकारी, खगिड़या        -अMय5;  

(ii) काय<पालक अिभयंता, लोक िनमा<ण िवभाग,        -सद
य; 

(iii) 

(iv) 

(v) 

काय<पालक अिभयंता, िसंचाई िवभाग,  

काय<पालक अिभयंता, लोक 
वा
Pय अिभयं)ण िवभाग,  खगिड़या  

काय<पालक अिभयंता, Qामीण काय< िवभाग,  

      -सद
य; 

-सद
य; 
-सद
य; 

(vi) िबहार राHय 7दषूण िनयं)ण पVरषद, से अिभयंता/7ितिनिध       -सद
य; 

(vii) 7मंडलीय वन अिधकारी, खगिड़या -सद
य व सयंोजक; 

 

ख- नािमत सद!यगण :  

 

(i) उप िवकास आयु� , खगिड़या -सद
य; 

(ii) मिुखया- Qाम पंचायत राज,  रामपरु  -सद
य; 

(iii) 

(iv) 

(v) 

(vi) 

काय<पालक पदािधकारी, नगर पVरषद, खगिड़या 

]ी नवीन कुमार, िश5क, जन नायक कपू<री ठाकुर उlच िव\ालय, खगिड़या (पया<वरणिवद) 

]ी जयंत कुमार, िश5क, उlच िव\ालय , मेहसौड़ी, खगिड़या (पया<वरणिवद) 

]ी अशोक सरदार, अMय5, चgबर ऑफ कॉमस<, खगिड़या  

-सद
य; 

सद
य; 

-सद
य; 

-सद
य. 

2.  नािमत सद
यB का काय<काल इस आदशे क@ 7काशन क@ तारीख से दो वष< क@ अविध के िलए  होगा।  

3. िजला गंगा सरु5ा सिमित ऐसी शि�यB का 7योग करेगी और ऐसे कायa का पालन करेगी जो उ� अिधसचूना म� िनिद<b ह।ै    

4. नािमत सद
यB को या)ा भAा/दिैनक भAा और बैठक फ@स राHय सरकार के िनयमB के अनसुार दये होगी।  

5. अMय5, उ� अिधसचूना के अनसुार बैठक�  आयोिजत करने के िलए 7िfया तथा अविध के संबधं म� िनण<य ले सकते हg । 

       [फा. स.ं 
था. 01/2016-17/111/एनएमसीजी (खडं-III)] 

 राजीव िकशोर,  काय<कारी िनदशेक (7शा.) राj kीय 
 वl छ गंगा  िमशन 
 

ORDER 

New Delhi, the 6th August, 2019 

S.O. 2821(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986), read with the paragraph 53 of the notification of the Government of India, in the 

Ministry of Water Resources, River Development and Ganga Rejuvenation, published in the Gazette of India, 

Extraordinary, Part II, Section 3, Sub-section (ii), vide number S. O. 3187 (E), dated the 7
th

 October, 2016 (hereinafter 

referred to as the said notification), the Central Government hereby constitutes an authority to be called as the District 

Ganga Protection Committee for District Khagaria of the State of Bihar, comprising of the following members, namely:- 
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(A) Ex-officio Members: 

(i)  District Magistrate , Khagaria  - Chairperson; 

(ii)  Executive Engineer, Public Works Department  - Member; 

(iii)  Executive Engineer, Irrigation Department  - Member; 

(iv)  Executive Engineer, Public Health Engineering Department  - Member; 

(v)  Executive Engineer, Rural Works Department   - Member; 

(vi)  Engineer/Representative of Bihar Pollution Control Board   - Member; 

(vii)  Divisional Forest Officer, Khagaria  - Member and 

Convenor; 

(B) Nominated Members: 

(i)  Deputy Development Commissioner, Khagariya   - Member; 

(ii)  Head, Gram Panchayat Raj, Rampur  - Member; 

(iii)  Executive Officer, City Council, Khagaria  - Member; 

(iv)  Shri Naveen Kumar, Teacher, Jan Nayak Karpuri Thakur High School, 

Khagaria  (Environmentalist) 

 - Member; 

(v)  Shri Jayant Kumar, Teacher, High School, Mehsauri, Khagaria 

(Environmentalist)  

 - Member; 

(vi)  Shri Ashok Sardar, Chairman, Chamber of Commerce, Khagaria  - Member. 

2. The nominated members shall hold office for a term of two years from the date of publication of this Order in the 

Official Gazette. 

3. The District Ganga Protection Committee shall exercise such powers and perform such functions as specified in the 

said notification. 

4. Travelling Allowance, Daily Allowance and sitting fees of the nominated Members shall be governed by the relevant 

rules of the State Government. 

5. The Chairperson may decide the procedure and frequency for holding the meetings as per the said notification.  

 

[F. No. Estt.01/2016-17/111/NMCG (Vol-III)] 

RAJIV KISHORE, Executive Director (Adm.) National Mission for Clean Ganga 

 आदेशआदेशआदेशआदेश    
नई िद�ली, 6 अग
त , 2019 

 का. आ. का. आ. का. आ. का. आ. 2822282228222822(अ)(अ)(अ)(अ).—क� � सरकार,  िदनांक 7 अ�ूबर, 2016 के  का. आ. 3187 (अ) %ारा भारत के राजप), असाधारण, भाग-II, खडं 3- उप-
खडं (ii) म� भारत सरकार के जल संसाधन, नदी िवकास और गंगा संर5ण मं)ालय के 7कािशत अिधसूचना (इसके बाद उ� अिधसचूना के ;प म� संदिभ<त) के पैरा 
53 के साथ पया<वरण (संर5ण) अिधिनयम, 1986 (1986 का 29) क@ धारा 3 क@ उप-धारा (1) तथा (3) %ारा 7दA शि�यB का 7योग करते हEये एतद%्ारा िबहार 
राHय के िजला मुंगरे के िलए िजला गंगा सरु5ा सिमित नामक 7ािधकरण का गठन करती ह,ै िजसम� िनKनिलिखत सद
य शािमल हBग े : 

क- पदेन सद!यगण  

(i) िजला पदािधकारी, मुंगरे        -अMय5;  

(ii) काय<पालक  अिभयंता, भवन  िनमा<ण िवभाग, मुंगेर       -सद
य; 

(iii) 

(iv) 

(v) 

काय<पालक अिभयंता, िसंचाई िवभाग, मुंगेर 

काय<पालक अिभयंता, लोक  
वा
Pय अिभयं)ण िवभाग,  मुंगरे 7मंडल, मुंगरे  

काय<पालक अिभयंता, Qामीण काय< िवभाग, मुंगेर 

      -सद
य; 

-सद
य; 
-सद
य; 
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(vi) िबहार राHय 7दषूण िनयं)ण पVरषद, से अिभयंता/7ितिनिध        -सद
य; 

(vii) वन 7मंडल पदािधकारी, मुंगेर -सद
य व सयंोजक; 

 

ख- नािमत सद!यगण :  

(i) उप िवकास आयु� , मुंगेर -सद
य; 

(ii) 

(iii) 

काय<पालक पदािधकारी, नगर िनगम, मुंगरे  

मिुखया, Qाम पंचायत महEली सदर 7खnड, मुंगेर 

-सद
य; 

-सद
य; 

(iv) 

(v) 

(vi) 

]ी अिमत शेखर, 7ितिनिध, गंगाजिल, मुगेंर (पया<वरणिवद) 

]ी अशोक पटेल, गगंा महासभा, छोटी केलाबाड़ी, मुंगरे (पया<वरणिवद) 

शाखा 7ब[धक, आई.टी.सी., मुंगरे (उ\ोगपित)  

-सद
य; 

-सद
य; 

-सद
य. 

2.  नािमत सद
यB का काय<काल इस आदशे क@ 7काशन क@ तारीख से दो वष< क@ अविध के िलए  होगा।  

3. िजला गंगा सरु5ा सिमित ऐसी शि�यB का 7योग करेगी और ऐसे कायa का पालन करेगी जो उ� अिधसचूना म� िनिद<b ह।ै    

4. नािमत सद
यB को या)ा भAा/दिैनक भAा और बैठक फ@स राHय सरकार के िनयमB के अनसुार दये होगी।  

5. अMय5, उ� अिधसचूना के अनसुार बैठक�  आयोिजत करने के िलए 7िfया तथा अविध के संबधं म� िनण<य ले सकते हg । 

 [फा. स.ं 
था. 01/2016-17/111/एनएमसीजी (खडं-III)] 

 राजीव िकशोर, काय<कारी िनदशेक (7शा.) राj kीय 
 वl छ गंगा  िमशन 
 

 

ORDER 

New Delhi, the 6th August, 2019 

S.O. 2822(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986), read with the paragraph 53 of the notification of the Government of India, in the 

Ministry of Water Resources, River Development and Ganga Rejuvenation, published in the Gazette of India, 

Extraordinary, Part II, Section 3, Sub-section (ii), vide number S. O. 3187 (E), dated the 7
th

 October, 2016 (hereinafter 

referred to as the said notification), the Central Government hereby constitutes an authority to be called as the District 

Ganga Protection Committee for District Munger of the State of Bihar, comprising of the following members, namely:- 

(A) Ex-officio Members: 

(i)  District Magistrate , Munger  - Chairperson; 

(ii)  Executive Engineer, Building Construction Department, Munger  - Member; 

(iii)  Executive Engineer, Irrigation Department, Munger  - Member; 

(iv)  Executive Engineer, Public Health Engineering Department, Munger 

Division, Munger 

 - Member; 

(v)  Executive Engineer, Rural works division,  Munger  - Member; 

(vi)  Engineer/Representative of Bihar Pollution Control Board   - Member; 

(vii)  Divisional Forest Officer, Munger  - Member and Convenor; 

(B) Nominated Members: 

(i)  Deputy Development Commissioner, Munger  - Member; 

(ii)  Executive Officer,  Municipal Corporation, Munger  - Member; 

(iii)  Mukhiya Gram Panchayat Raj, Mahuli Sadar Division, Munger   - Member; 

(iv)  Shri Amit Shekhar,  Representative, Gangajali, Munger (Environmentalist)  - Member; 
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(v)  Shri Ashok Patel, Ganga Mahasabha, Small Kelabadi, Munger 

(Environmentalist)  

 - Member; 

(vi)  Branch Manager, ITC, Munger (Industrialist)  - Member. 

2. The nominated members shall hold office for a term of two years from the date of publication of this Order in the 

Official Gazette. 

3. The District Ganga Protection Committee shall exercise such powers and perform such functions as specified in the 

said notification. 

4. Travelling Allowance, Daily Allowance and sitting fees of the nominated Members shall be governed by the relevant 

rules of the State Government. 

5. The Chairperson may decide the procedure and frequency for holding the meetings as per the said notification.  

 

[F. No. Estt. 01/2016-17/111/NMCG (Vol-III)] 

 RAJIV KISHORE, Executive Director (Admn.) National Mission for Clean Ganga 

 आदेशआदेशआदेशआदेश    
नई िद�ली,  6  अग
त , 2019 

 का. आ. का. आ. का. आ. का. आ. 2823282328232823(अ)(अ)(अ)(अ).—क� � सरकार,  िदनांक 7 अ�ूबर, 2016 के  का. आ. 3187 (अ) %ारा भारत के राजप), असाधारण, भाग-II, खडं 3- उप-
खडं (ii) म� भारत सरकार के जल संसाधन, नदी िवकास और गंगा संर5ण मं)ालय के 7कािशत अिधसूचना (इसके बाद उ� अिधसचूना के ;प म� संदिभ<त) के पैरा 
53 के साथ पया<वरण (संर5ण) अिधिनयम, 1986 (1986 का 29) क@ धारा 3 क@ उप-धारा (1) तथा (3) %ारा 7दA शि�यB का 7योग करते हEये एतद%्ारा िबहार 
राHय के िजला सम
तीपरु के िलए िजला गंगा सरु5ा सिमित नामक 7ािधकरण का गठन करती ह,ै िजसम� िनKनिलिखत सद
य शािमल हBगे  : 

क- पदेन सद!यगण  

(i) िजला पदािधकारी, सम
तीपरु        -अMय5;  

(ii) काय<पालक  अिभयंता, लोक िनमा<ण 7मंडल, सम
तीपरु      -सद
य; 

(iii) 

(iv) 

(v) 

(vi)  

काय<पालक अिभयंता, िसंचाई 7मंडल, सम
तीपरु  

काय<पालक अिभयंता, लोक  
वा
Pय 7मंडल,  सम
तीपरु 

काय<पालक अिभयंता, Qामीण काय< 7मंडल, सम
तीपरु 

िबहार राHय 7दषूण िनयं)ण पVरषद, %ारा 7ािधकृत पदािधकारी 

     -सद
य; 

-सद
य; 

-सद
य; 
-सद
य; 

(vii) िजला वन पदािधकारी, सम
तीपरु -सद
य व सयंोजक; 

 

ख- नािमत सद!यगण :  

 

(i) 

(ii) 

उप िवकास आयु�, सम
तीपरु 

मिुखया, Qाम पंचायत राज, हतेनपरु, पटोरी  

-सद
य; 

-सद
य; 

(iii) काय<पालक पदािधकारी, नगर पVरषद, सम
तीपरु -सद
य; 

(iv) 

(v) 

 
    (vi) 

डॉ. मनमोहन झा, 7ोफेसर ज[त ुिवsान, सम
तीपरु कॉलेज, सम
तीपरु (पया<वरणिवद) 

]ी अoण कुमार चौधरी, 7ोफेसर वन
पित िवsान, राम िनरी5ण आUमा राम कॉलेज, सम
तीपरु 
(पया<वरणिवद) 

]ी राम गोपाल सरेुखा, उ\ोगपित, अमृत पश ुआहार, सम
तीपरु 

सद
य; 

 

-सद
य; 

-सद
य. 

2.  नािमत सद
यB का काय<काल इस आदशे क@ 7काशन क@ तारीख से दो वष< क@ अविध के िलए  होगा।  

3. िजला गंगा सरु5ा सिमित ऐसी शि�यB का 7योग करेगी और ऐसे कायa का पालन करेगी जो उ� अिधसचूना म� िनिद<b ह।ै    

4. नािमत सद
यB को या)ा भAा/दिैनक भAा और बैठक फ@स राHय सरकार के िनयमB के अनसुार दये होगी।  
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5. अMय5, उ� अिधसचूना के अनसुार बैठक�  आयोिजत करने के िलए 7िfया तथा अविध के संबधं म� िनण<य ले सकते हg । 

[फा. स.ं 
था. 01/2016-17/111/एनएमसीजी (खडं-III)] 

 राजीव िकशोर,  काय<कारी िनदशेक (7शा.)  राj kीय 
 वl छ गंगा  िमशन 
 

ORDER 

New Delhi, the 6th August, 2019 

S.O. 2823(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the Environment 

(Protection) Act, 1986 (29 of 1986), read with the paragraph 53 of the notification of the Government of India, in the 

Ministry of Water Resources, River Development and Ganga Rejuvenation, published in the Gazette of India, 

Extraordinary, Part II, Section 3, Sub-section (ii), vide number S. O. 3187 (E), dated the 7th October, 2016 (hereinafter 

referred to as the said notification), the Central Government hereby constitutes an authority to be called as the District 

Ganga Protection Committee for District Samastipur of the State of Bihar, comprising of the following members, 

namely:- 

(A) Ex-officio Members: 

(i)  District Magistrate , Samastipur  - Chairperson; 

(ii)  Executive Engineer, Public Works Department, Samastipur  - Member; 

(iii)  Executive Engineer, Irrigation Department, Samastipur  - Member; 

(iv)  Executive Engineer, Public Health Department, Samastipur  - Member; 

(v)  Executive Engineer, Rural Works Department , Work Circle-I, Samastipur  - Member; 

(vi)  Engineer/Representative of Bihar Pollution Control Board,  - Member; 

(vii)  District Forest Officer, Samastipur  - Member and 

Convenor; 

(B) Nominated Members: 

(i)  Deputy Development Commissioner, Samastipur  - Member; 

(ii)  Mukhiya, Gram Panchayat Raj, Hetanpur, Patori  - Member; 

(iii)  Executive Officer, City Council, Samastipur  - Member; 

(iv)  Dr. Madanmohan Jha, Professor Zoology, Samastipur College, Samastipur  

(Environmentalist) 

 - Member; 

(v)  Shri Arun Kumar Chaudhary, Professor Botany, Ram Nirikshan Atma Ram 

College, Samastipur (Environmentalist) 

 - Member; 

(vi)  Shri Ramgopal Sureka, Industrialist, Amrit Pashu Aahar  - Member. 

2. The nominated members shall hold office for a term of two years from the date of publication of this Order in the 

Official Gazette. 

3. The District Ganga Protection Committee shall exercise such powers and perform such functions as specified in the 

said notification. 

4. Travelling Allowance, Daily Allowance and sitting fees of the nominated Members shall be governed by the relevant 

rules of the State Government. 

5. The Chairperson may decide the procedure and frequency for holding the meetings as per the said notification.  

 

[F. No. Estt.01/2016-17/111/NMCG (Vol-III)] 

RAJIV KISHORE, Executive Director (Adm.) National Mission for Clean Ganga 
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 आदेशआदेशआदेशआदेश    
नई िद�ली,  6  अग
त , 2019 

 का. आ. का. आ. का. आ. का. आ. 2824282428242824(अ)(अ)(अ)(अ).—क� � सरकार,  िदनांक 7 अ�ूबर, 2016 के  का. आ. 3187 (अ) %ारा भारत के राजप), असाधारण, भाग-II, खडं 3- उप-
खडं (ii) म� भारत सरकार के जल संसाधन, नदी िवकास और गंगा संर5ण मं)ालय के 7कािशत अिधसूचना (इसके बाद उ� अिधसचूना के ;प म� संदिभ<त) के पैरा 
53 के साथ पया<वरण (संर5ण) अिधिनयम, 1986 (1986 का 29) क@ धारा 3 क@ उप-धारा (1) तथा (3) %ारा 7दA शि�यB का 7योग करते हEये एतद%्ारा िबहार 
राHय के िजला भागलपरु के िलए िजला गंगा सरु5ा सिमित नामक 7ािधकरण का गठन करती ह,ै िजसम� िनKनिलिखत सद
य शािमल हBगे  : 

क- पदेन सद!यगण  

(i) िजला पदािधकारी, भागलपरु       - अMय5;  

(ii) काय<पालक  अिभयंता, भवन 7मंडल, भागलपरु       -  सद
य; 

(iii) 

(iv) 

(v) 

काय<पालक अिभयंता, िसंचाई 7मंडल, भागलपरु  

काय<पालक अिभयंता, लोक  
वा
Pय अिभयं)ण 7मंडल,  पवूz भागलपरु 

काय<पालक अिभयंता, Qामीण काय< िवभाग, भागलपरु  

    -  सद
य; 

-सद
य; 
-सद
य; 

(vi) 5े)ीय पदािधकारी, िबहार राHय 7दषूण िनयं)ण पVरषद,,  बेगसूराय       - सद
य; 

(vii) वन 7मंडल पदािधकारी, भागलपरु -सद
य व सयंोजक; 

 

ख- नािमत सद!यगण :  

 

(i) िनदशेक, लेखा 7शासन 
व िनयोजन, भागलपरु -सद
य; 

(ii) 

(iii) 

काय<पालक पदािधकारी, नगर पVरषद, स�ुतानगजं  

मिुखया, Qाम पंचायत मदरौनी, रंगरा चौक  

-सद
य; 

-सद
य; 

(iv) 

(v) 

(vi) 

डॉ. सनुील चौधरी, िवभागाMय5 
नातकोAर वन
पित िवsान, भागलपरु  (पया<वरणिवद) 

डॉ. सनुील अQवाल, सिचव मंदार नेचर {लब, भागलपरु (पया<वरणिवद) 

]ी 7दीप झनुझनुवाला, अMय5 िबहार इडं
kीज़ एसोिसएशन, भागलपरु  (उ\ोगपित) 

-सद
य; 

-सद
य; 

-सद
य. 

2.  नािमत सद
यB का काय<काल इस आदशे क@ 7काशन क@ तारीख से दो वष< क@ अविध के िलए  होगा।  

3. िजला गंगा सरु5ा सिमित ऐसी शि�यB का 7योग करेगी और ऐसे कायa का पालन करेगी जो उ� अिधसचूना म� िनिद<b ह।ै    

4. नािमत सद
यB को या)ा भAा/दिैनक भAा और बैठक फ@स राHय सरकार के िनयमB के अनसुार दये होगी।  

5. अMय5, उ� अिधसचूना के अनसुार बैठक�  आयोिजत करने के िलए 7िfया तथा अविध के संबधं म� िनण<य ले सकते हg ।  

 [फा. स.ं 
था. 01/2016-17/111/एनएमसीजी (खडं-III)] 

 राजीव िकशोर, काय<कारी िनदशेक (7शा.) राj kीय 
 वl छ गंगा  िमशन 

 
 

ORDER 

New Delhi, the 6th August, 2019 

S.O. 2824(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986), read with the paragraph 53 of the notification of the Government of 

India, in the Ministry of Water Resources, River Development and Ganga Rejuvenation, published in the Gazette of 

India, Extraordinary, Part II, Section 3, Sub-section (ii), vide number S. O. 3187 (E), dated the 7
th

 October, 2016 

(hereinafter referred to as the said notification), the Central Government hereby constitutes an authority to be called as 

the District Ganga Protection Committee for District Bhagalpur of the State of Bihar, comprising of the following 

members, namely:- 
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(A) Ex-officio Members: 

(i)  District Magistrate , Bhagalpur  - Chairperson; 

(ii)  Executive Engineer, Housing Division, Bhagalpur  - Member; 

(iii)  Executive Engineer, Irrigation Department, Bhagalpur  - Member; 

(iv)  Executive Engineer, Public Health Engineering Division, East Bhagalpur  - Member; 

(v)  Executive Engineer, Rural works Department, Bhagalpur  - Member; 

(vi)  Regional officer, Bihar Pollution Control Board, Begusarai  - Member; 

(vii)  Divisional Forest Officer, Bhagalpur  - Member and 

Convenor; 

(B) Nominated Members: 

(i)  Director, Lekha Prashasan Swa Niyojan, Bhagalpur  - Member; 

(ii)  Executive Officer City Council, Sultanganj  - Member; 

(iii)  Mukhiya, Gram Panchayat Madrauni, Rangara Chowk  - Member; 

(iv)  Dr. Sunil Chaudhari, Department Head, Postgraduate Botany, Bhagalpur 

(Environmentalist) 

 - Member; 

(v)  Shri Sunil Agrawal, Secretary, Mandar Nature Club, Bhagalpur 

(Environmentalist) 

 - Member; 

(vi)  Shri Pradeep Jhunjhunwala, Chairman Industries Association, Bhagalpur 

(industrialist) 

 - Member. 

2. The nominated members shall hold office for a term of two years from the date of publication of this Order in the 

Official Gazette. 

3. The District Ganga Protection Committee shall exercise such powers and perform such functions as specified in the 

said notification. 

4. Travelling Allowance, Daily Allowance and sitting fees of the nominated Members shall be governed by the relevant 

rules of the State Government. 

5. The Chairperson may decide the procedure and frequency for holding the meetings as per the said notification.  

 

[F. No. Estt.01/2016-17/111/NMCG (Vol-III)] 

RAJIV KISHORE,  Executive Director (Adm.) National Mission for Clean Ganga 
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